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THE DEPUTY CHAIRMAN: Now, it
is Private Members’ Business. ...(Inter-
ruptions) That is over ...(Interruptions) 1
will adjourn the House ...(Interruptions)
If you don’t listen to me, then I will
remove everything said from 2.30 p.m.
till quarter to three ...(Interruptions)

e wwen few f, AR (FEER)
SR 3 = = e ¥ & A (smma™)
A1 (waum) AW R faer N ¥ A T
(=agA)

1 am very unhappy ...(Interruptions)
A (eraar) I A (mETH) B
Ay (A

Mrs. Kamla Sinha, move your Resolu-
tion ...(Interruptions)

T R 87 e Wy (wmEEm)
A 71 (mEgm) <9 WA (TEaE)
AP, A @ ¥ (=ETm)
TFARAY ¥ SR @iede & @@ §, s g
I wed € A wa g (SEUA) 9
| (EEam) SR, AR o o
| (aEw)

I will adjourn the House...(Interrup-
tions) 1 am giving the last warning. I will
adjourn the House if you don’t allow her
to speak ...(Interruptions) It is on at-
rocities on minorities. If you don’t want
her to speak, 1 will adjourn the House
...(Interruptions)

sz Afedy (Fmau) A9 A 7| Ty
o fom st (sraam)
I will adjourn the House if you don’t

allow her ...(Interruptions) F=31 =a[NAA
(EEEE) | B T

PRIVATE MEMBERS' RESOLUTION

Re. Atrocities Committed on Religious
-‘Minorities, especially Christians
SHRIMATI KAMLA SINHA
(BIHAR): Madam, I beg to move:—
“That this House expresses its deep

concern over the situation arising
out of the flagrant violation of the
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Fundamental Right of Freedom of
Religion as enshrined in the Con-
stitution of India by a group of
people in various parts of the coun-
try who are perpetrating gruesome
murder on Christian social workers,
violating the modesty of nuns,
burning missionary institutions and
churches and thereby creating a
sense of terror and insecurity
amongst the religious minority com-
munities, specially the Christian
community, and tarnishing the im-
age of the country in the world,
and urges upon Government to
take all possible steps to remedy
the situation.”

Madam, now I want to... R@ieq™ 0@
N F W T W L (TEAA)

THE DEPUTY CHAIRMAN: 3R
oew FE %1 Just a minute, Shrimati
Kamla Sinha. I have to preside over a
conference on atrocities against women. I
would request Shri Sanatan Bisi to take
the Chair. I thank you for being so
patient in listening to me. Please allow
Shri Bisi 1o work in peace.

[The Vice-Chairman (Shri Sanatan Bisi)
in the Chair]

SHRI MD. SALIM (West Bengal): Sir,
how long are we going to sit today,
because Madam said...

THE VICE-CHAIRMAN
SANATAN BISI): Till five.

sfteell waen fag: @ 9w 5—10
Rre s TR weae e fafsre o TR
0 @ e § T ¥

# o FE F TR §9 IR W wEn
awdt § ok T FQ wE A FEn Ted §
. (aa) & o ¥y % Wy # el
R s R R R A
A ¥ Ry YR @ ded 8 9 F
g ¥, 9% wae ¥ o waen § e
g ¥—

“We, the people of India, having
solemnly resolved to constitute India

(SHRI

into a sovereign socialist secular demo-
-4
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ceatic republic and to secure to all its
citizens:
Justice, social, economic and polit-
ical;
Liberty of thought, expression, be-
lief, faith and worship;
Equality of scatus and of opportuni-
ty; and to promote among them all;
Fraternity assuring the dignity of the
individual and the unity and integrity
of the nation”.
wa & Wy PR W Geikd IRW
i sfosR—s 4 g9 %@ T P
% s wEn WEh

Right to Equility, Right to Freedom of
Religion—Freedom of conscience and
free profession, practice and propagation
of religion. It says here, “All persons are
equally entitled to freedom of conscience

* wEr Wi W g w1,
AFRA H— and the right freely to
profess, practice and propagate religion”.
Article 26 is regarding Freedom to
manage religious  affairs. It says
that everys religious denomination or

any section thereof shall have the right—

“(a) to establish and maintain institu-

tions for religious and charitable
purposes;

(b) to manage its own affairs in matters

of religion;

(c) to own and acquire movable and

immovable property;, and

(d) to administer such property in ac-

cordance with law™.

& gt S e e Rl w1991
& wom—I T W § @ @
Heg ¥ d—-w A o §, argam # e
am ¥ 3o s off s o A T W
o8 (6) W@ o o ¥ el ¥ H—wf &
IO AR | T 82,72 Yl UNRR
fgall @ ¥1 qEEmE 11.21, BRARAT 2.60..1
e 1.89 wl¥e, I 0.70 e, W 0.47
wR AR wEwH FwE 1991 7 3k @ $
¥ ¢, I SN @ Areige =&
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¢ sfecfiga &) Fo e F W F F@ ™
§ W 2 & e & W ¥, @ Pl
F o #, U@ 70 Wi ¥ Forodt 9w = T
t fe ol w1 A W 3w o B SEw
FIEH # TR 8, FgEr 1 oww ¢ N
agy ¥ wiftre R, g A R fedt 9 A
o 6 =N, o vt F qafas @ oaE A
)

¥ e Rl @ wenq e W W ¥
% T ¥ garn Ot | oF A FHiew v
3.12.98 T g | T§ WA W YESTT PR W L
A ol Tfom Wiaed $ wd A o
g wfio v @ R 6 R 1992, 98
A woad % g wa A w0 W R @ ok
R fova & wng w0 fw 30 A g o o
7 T R ¥ v A v v awd
i @ iR & fog <t qugfs vt o o, 3w
e # e o W @ 21 3 A &
e & I #, e A fed =R
s o, ¥ Sow I A AR

F UG WEE: ne Se

sheft wwwen R @, W wRm W
...(Saaus)

w W wew: g i

siwft wuen faw: sda @ M T
g, T W@, TE0A ol wfew | 3.12.98
# wilew A wh TN W @ ot fuaeR &
e et we ¥ w A ) ae e ¥ R
3 5RT w1 v WA FE, 9% W e
R fog st gEorm, A o ¥ ww gwad W
wiw &1 5% g 9 R 6 TORg He §
M qeer wQ § W= weE, e W R
i ) Y uw g w8 o oA
9 Y6 TH A RN I W | ™R
o1 3F AT & AW fegpEemn @ iy e
W FH W FA X)W oE F P W
o g, it 7 ww T x§) 3 Rdw, 1998
& 10 TR oM, FER @m w5 ¥ sk srEsr
¥ 3 g e g IR A fioe” |
i age wfm wmw Bea e 10 wR ®| ¢
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O da v R @ e S0 o g W
a8 e+ ¥ g ok & w7 6 SR @t
ofd wifrn 7@ w0 R won A T B
7 sy | GEERR BT W W e e €
Thiism wmeA kg ansR i fe
ag &) e, A WA WY T F R §E
Tt AT =@ W B N W W e A
Frew waw W qurf 3@ § Be TR 3 7w W
W wE *a o 6o e ol B D
ok s o I A F dm, A W W
0% 99 Q| ARET TE o T9@ T A
a e oam et P W g oW
g % I 98 Y@ ¥ e I
W Am A N @ F ag R e
® ¥ :

3.00 P.M.

wF weg &, Y W @ ] wEE,
oM 36w A 3 ¢, A9 N ooew & R AR
e TR < o w § ok TR W
&2 fr Hrea i # s & | agy e
LA TR I A E I A
aEy F Y & 32 A ¥ 3w 22
wml, 1999 ® s & 9w weR §
aefen ¥ w fAmd ey @ @R
= —fiedt o fef ) 9 W e I ¥
MR FH A WHWITR Y,
= ® fiy o ar R ol I oe
AR Y oW TEER A TH g AN W B
sfbrn @ 9 3w wEw Y wo—

God, forgive them; they do not know
what they have done.

e, fa R’ Fne A i oS W
o @ I f o T w—

God, forgive them; they do not know
what they have done.
T WY B A ¥ e 8 =
7% "o B o ©A uHa 98 W W @ 97
2R Tliver  w I eRdew e o s
8 AW N J T FW q)

e, sEW ¥ 22 VRD argRe et

Bt ok xm W @ S A A Pl W
TR ¥ 2 60 WAL § | Tew, T A A

[RATYA SABHA]
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1967 ¥ T FFF a0 PR @ Wew Aw
Refte e, 1967 Fed &1 ya ®rp1 3w T
fr—

The Act made conversions through
coercion, allurement and inducement
punishable.

adied, Rt Rl wmm 7 wER weS fam Ry
ot o6 o o ¥ fR 20 TR i
# @ Fat P F A% T ' ¥ I
Rom, e A R el BeE0w A T
FOQT | 7o, e ¥ wihw @ a3 3k
1998 % ¥E wh aret 3 A 30 W SRETE
Rrfldn @ wwen g @ o v % o 10 9§
i 60 ¥R ey W of | TRy, qE 0 qw 3
% & it % IR varen @n o 3 A
HH T g o FR 3w ¥ g R @
st e B T, AR SRl ¥ I s
FAER A & TR wiew N wE Har #
FER 7 B P wA T8 ]| IR T
H I B, WR A N TR ol A
W # SN A wed ) wiw, R T4
¥ i T ¥ s ol W 4 A 3, awo
7 SR dougede I s WE ¥ o R
TEN A T Y T F B o o
H FER { Fot 9t R O BN T S we
& e Hivd o, i Tem 9 @ Q@ ey
& su S A/ e &, T 6 @ A
afer| fas Sw Fhiteg &, vl =
FHEFH o I A sorm &) T @ At
o weN R ... (EEEm)...

st e EveR T (TEOA): SN
s ¥ . (wEum)...

st Fuen fomgn: oo aER Y F@ 3
Afee 731 AN W w0 R IR TN
ferem |

wEr, v Wew A o wgen Rren ¥ w9 &
TR A g ¥, T, ek e R d
FN o TR wy & oow wEen e &
M & TR o W @ ¥ Sl Wi
R, @1 % gEwa feliea 3 e, e & fed
A7 e &) o A @ B SR T g
AR T P S, W e
@R @ afes, Wiz © e few
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1

W 3 5w A % Fo t B oaw W
Reeget 7o 31w A, JReyE & 3, 9
R W AR w—

“This is left to him. He has to find out
what the facts are. But in this context I
will tell you something else. He said that
he had information that the culprits who
raped the sisters at Jhabua were
Christians. Now 1 have not asked him
where he got the information from
because he can turn around and say that
it is confidential. He has that right. But
how is it that I have got just the opposite
information from the very sisters who
were attacked? There was not a Christian
among them. Where do we stand? My
conclusion is, with due respect to the
machinery employed by our dear Advani,
there is some defect.”

SHRI T.N. CHATURVEDI (Uttar
Pradesh): This information was given by
the State Government. ...(Inter-
ruptions)... Mr. Baby, a former Member
of this House, also went there.
...(Interruptions)...

THE  VICE-CHAIRMAN (SHRI
SANATAN - BISI): Where are you
quoting from? ...(Interruptions)...

SHRIMATI KAMLA SINHA: I am
quoting the statement of Alan de Lastic,
President of Catholic Bishops Conference
of India, published in the Ourlook of 8th
Fcbruary, 1999. He has said that. It is
not my statement. I did not say anything
because 1 do not have any information.
...(Interruptions)...

g wE Al . (SaEud)...

Jgaaeay (st waew ffR): e
| dem, g afew od W

st oen form: W A A d@ @ A
R A % A TR TgeR @ X R ey
waw ¥ 25 SRl & e wEw @ FS
o @ SRR e o, fmd SR
Fg—“For the third time in as many
weeks, he sharply rebuked those fanning

the flames of religious bigotry by
underlining that the unity of the country
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was not based on any monolithic idea,
but on our age-old tradition of
tolerance.” ...(Interruptions)...

‘gl FgAET' | .. (S@AGA)... & A9
I wa AN B B TgIR JgEA, 6
T A2 w Y, A FEd fE A At Y
¥mn i 9¢ Tgle goeEn oM@ W WS T
w R

e, A i ey, yem, fefiem, fea
Wik R od g amE a @ A
o W TEd & 5 D @ v = I 2w
i em w & ok .. s s A
W A w oW e @ o™
~(TEUR)... W W A WG, W A
weR T fflen s ¥ o o Rl
Wt Rs R shwm @ &
T—= A, §-FaEF | oW Ty W T
b & o aa o T T | oW A
freed gfiem s 4, 12-13 =5 9 W, A
¥ T % WY e A, Y e B @
T IWF WS TBH A A AR A B B, 5
e g @ O o, 3 W ¥ WY W-R
e T o A, W@ T A oA & Wy R
Wk ok s e & A I
IR g TFada A WG A W R
oo e FTE? OF =R W B
e ww W R fr Bl g W o
e § 3K fR 3R Q- & forg amed
ah @ gem  wph ok wl T A aw
B R o wh R, o Fe R
& Yegow am } | o1 ¥ R o B wify &
o w AR ¥E @ e, /W /W
¥ 98 g # vl wF w2 ) 9@ gf &
¥\ 3 e i we wER @ R PRy A g,

Bt % feam T8 1 The Western press
has been so critical about India,

qa T ) TV TR TR W W
W OER W oW SR wom %) wiE
FR-af F A - T NS W T
¥ At B 1 6 RER @ W W R A T
t 3w A woeln w e @ g b
st T v W 3@ T B TRt SR
g, A W T F 9 ¥ D R R e
o 5 w0, el & IR SR D T Q|
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st 37 = Pdw w0 QA @ 2w A fag
w3 w @ R ¥ 9w W wed § S
5 fEfIER wEeR eER g 2.60 Waww 2
doq ¥ sgER AR femd, sm 32,100
frferm §egmw ¥ ¥mw & Wt 95,8788
gem B wed ?, 4800 whwew AR
feirads W #E ¥ 683 homes for the
aged and handicapped; 163 homes
dedicated to those afflicted by leprosy.
ot w8 W 26 TR % wi§ W@ N
72 ¥R ¥ ®a 9 § fm @ ofEfs
Mo @ da, W Sed IO g @
e % P, ¥ o u® WM w@ d)
IR ANTE I RO A AR
s 3—yiq } sk sRw A) v W@ sk
3 A =@ L 9w &, @ BelEw @ =
T A RMIEE, TR RY,
qU-aY YeE-AEd W owm o} @
T # weA udl, A TR & e @
Tz W, G frlEA el g o s #)
et S ag 43 ¥ w2 9 Yz Wew wa,
& Ty ¥ A AW GgE} &
el Fer, FA ok fre wd FR, TR
#e¥ ¥ waa M el od e A W@ )
R YOR e Bl wo, yemEs 3
@ 41 R feh Rig SR ) e, s &
% ¥ o o P g o A o o
e fr W ot § S R sl ol weel
IRV @I E R .. (W)

s g freaw (EOR): W, W O
2]

srawag (st wamR fafk): A, I
.(TAUR) ¥ afw A=W

shadft wwenr fogn: & 3@ o @ FW
Ted ¥ 6 o wEeie T Wfm 39 3 @
wEw i ed-Frdeer @ W oA €, A
TR W@ AR ok Feet o W I fem
A 2 | am A g, 2 AP Al ) 9
W fig, yoome, fomm, fod, v A R
g A gy e @ ¥ fElrA agerE
g § Hed g 31 mddm ¥ A=
FEom-FreR ® T Yol § 1 sw faad #
e Fae e ¥ o e et g ¥ A s

[RAJYA SABHA]
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FR W wngher W A, e e A
I & dm R, @ ST T Y, wefen
R I 2-3 WE A FER ¢, @Y SN
T 8 =Y s s v ar-de o R
FH R AR ¥ 1 I L, oA}
g fomn o stk we R fe @@ g @ T,
& fof d PR IW = S e
Refom, s a9 fieioM @1 They are all
animists. They are neither Hindus, nor
Muslims nor Christians.

TeeE, St #d e W A fefimm w=a
9% o w8 W wm KR aRe fs
feias faerd & = 9 dee Wam ¥ s
@ 7% arifa o 3, 3 ffigs wu & ok
- I g ¢, R B R A W
wE | W T ¢ B S wm gan § fied &
#, 3 e @ e & 3@ TR BF FER
 fre & 31 we ¥ 9 fewte fow 3,
fewle o ¥, 3T I WER W o FAw
b1 T e T S @ & P w6 s wel
§ 3o = w3k T Yeny % fog O
T ¥ A v A @ qfwe ¥ ) e
N a R anw 3R s # 2 ovw Tw
WE F T "I S

Resolution

Teed, N yw A9 & fou T FT A
A & i W e W R R AR
ol B o wried R =R om A ¥ w
R FER AN WW WD 0 W g
wiiga, s F B g ¥ Af 2w aHd @ W
Mg & ® W@ We live in family of
nations. THgW & ¥ W e g
s 3 v s W B P A R
fige o Tt 30 R, W wew ) I
Eganaﬁm%aﬁiahﬁtﬁﬁmm
@ ? fF—“India is Governed by a Hindu
fundamentalist party.” 98 = ha #® I@
Whh s sMtiwmae R
W@ W fe By ek v
..(TRTA)

WA agEd: e R

sfoh wmen foem: B o w g
reildfe 9 ... (Saur)
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THE VICE-CHAIRMAN (SHRI
SANATAN BISI): No cross-talking. Let
her speak. :

sl woen o foeh GfRsa i
¢, = Yudfre @ ¥1 No political party
is anti-national in this country. @ @ ¥
dwmamd A Red R R o o, =
YPER WA AN, GG WG TR D
n§ 6T a9 A ¥ o T F A f P
o T = weg s A Y ¥ 9, T
| 76% A% W wAeH gon @-8 o W) B
et &9 7 o wokw 1 o we #
Ryt W | 3G 37 A 3 A ReEw & W
# s 2% 1 39 w0k A T wiE W 3 3w
# @ fFi— “No solution of problem:
without solution of Kashmir issue”. 3iR
o W w B i wEEe @ o wweny #
Tl § wR e um Iow T W §,
sER A TR W R w b showw
o I Felk R e = o W oW
o B ww W w0, T TF W TR
IR AR Jadm o xen ¥ I W T
¥ W e vl # wEe W W vl
& I W st @ RR e fre A Y e
R sren <l B | YR AR v 9R T
P w w1 dw AR
fgam o =8 % s figER W
et &3 i fegem i R ot T
R ¥ # § u% v fel @ IR
R v W &1 9 W e W
& % India is a tolerant country {fem #
ffafrre fRafe® § India is governed by
its Constitution which gives equal rights
to every individual residing in the
country, T€ B ) @ A W% awi 43 ¥ @
MR e F W Rl el R
Al <, gf gei ¢ fF o o aE & ¥
Ao st e s o R &
RN s 7 w2 ¥ ue dw F fog o
s Wl 4, e & g s T ¥, ok
P & waf & & wE)

SHRI ARUN SHOURIE (Uttar Prad-

esh): Sir, Mrs. Kamla Sinha has drawn
the attention of the House to a very
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important matter; and it is indeed salut-
ory that she has spoken in such moderate
terms. Sir, I think there is some scope to
clarify or nail the facts and also to
acquaint some of our friends with what
the law is on the matter. Article 25 has
been cited; the Fundamental Rights have
been cited, but what has been inferred is
not what the present position is about.
Sir, in the last four months, as far as 1
am able to recall, there have been 7
incidents—even one incident is one too
many—and I am all with Kamalji and
with all the Members of the House in
strongly denouncing every such incident.
But, Sir, the facts are quite the opposite
and 1 will first draw your kind attention
to them. The first incident e S
Y wm Br R fw faege & o §)
about which the hon’ble Home Minister
has also said that nothing tarnished the
image of the country as much as this
single incident—was the rape of nuns in
Jhabua. Now, Sir, the other day, Mr.
Rajagopal read out to the House. By now
there is no mystery about this. This is not
a matter for Mr. Advani to investigate or
for the C.B.1L., or, the Central Govern-
ment to investigate. The State Govern-
ment, I am sure, in good faith, has
carried out an investigation and 24 per-
sons have already been apprehended and
are in custody. It turns out that they are
all of one tribe—it so happened; I am not
saying it was done by the Christians to
Christian nuns. It just so happened that
12 of them are Christians and 12 of them
are Hindus. No affiliation to any organ-
isation outside the locality has yet been
established. When we say that the world
over we have been tarnished, was it not
our duty to call a halt to that tarnishing
before the facts were nailed? We did not
do that.

SHRI VAYALAR RAVI (Kerala):
Sir, Mr. Rajagopal did not quote from
the FIRs. He only read out the Press
reports. That is the problem.

SHRI ARUN SHOURIE: The second
incident that I have been able to recon-
struct by looking at the cuttings of the
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newspapers in our Library was this.
There was a four-column headline in-a
leading paper of Delhi, “Jhabua repeated
in Jhajjer.” I can name the paper it was,
“The Hindustan Times.” It says, “Nuns
located in Jhajjar in Haryana have been
- sssaulted and almost raped, as had hap-
pened in Jhabua.” Another newspaper
sent correspondents to that place. They
talked to the nuns. They talked to per-
sons in the locality. Nothing of the kind
had happened at all. They taped the
interview with the nuns. Just see what
had happened. I will come to this matter,
how this is done. The nuns had opened
an establishment there, and they were
teaching sewing lessons to women and.
young girls. A local election for a local
Mshila Samiti was taking place. As it
happens in a small place, there was
tension. Two groups were in the race.
The nuns espoused the cause of the
candidate of one group. Persons from the
other group came. They shouted at them.
They said, “Don’t you interfere in our
local politics. You mind you own busi-
ness. Stick to the sewing.” This entirc
sequence has been published. Actually,
Sir, onc of the big spokesmen, if 1.
may say so, happens to be an editor. He
is also one of the great propagandists of
such misinformation. He.has been cited
as an authority for this incident by “The
Hindustan  Times”, Neither  that

gentleman who is much in the news with -

these atrocity stories nor “The Hindustan
Times” went back to that story, saying
that as false.

The third incident was about a doctor
running ‘an institution in Allahabad. Mr.
Joshi is here. He will recall it.

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (DR.
MURLI MANOHAR JOSHI): Sylvester.

SHRI ARUN SHOURIE: It was
reported, “Sylvester has said that the
place was attacked and that he was
balaboured.” That man himself has said,
“Nothing has happened. My institution is
running. I leamnt of this incident for the

[RATYA SABHA]
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first time through a newspaper.” Kamlaji
was worried about the Western Press.
This incident was manufactured by a
western news agency. And it was on the
Internet the world over, just imagine, on

- len different sites.
| The fourth incident was the rape of a

nun in Baripada in Orissa. In this
particular case, it turns out that the local
Superintendent of Police and the Deputy
Commissioner himself have said that
there was no medical evidence of rape or
even struggle, far from injury, on this
particular lady. I am not saying it. 1 do
not control that State Government. Other
well-wishers of minorities control that
Government. The Government s
committed, I am sure, to the welfare of
minorities in spite of the removal of the
Chief Minister, The local officers are
saying this, and yet, Sir, that aiso is all
over the Internet and in newspapers.

Sir, the fifth incident was the murder
of a girl and a boy in Kandmahal in
Orissa. Again, it was connected to this
large conspiracy theory, as a further
result of this conspiracy against
Christians. Sir, the local officials said,
“There does not seem to be any
communal angle to these murders.” But
those who want to believe the worst
about us, about our country, did not
warnt to believe what the local officials
were saying. The lic got compound
because of their internal politics. It was
used by various persons to remove the
Chicf Minister. But it so happened that
that particular young boy, who had
committed the murder and was caught on
the third day, turned out to be from the
same tribal group and the same religious
community. Does that show a great
conspiracy?

The sixth incident was a series of
attacks in dangs in Gujarat. In that case
also the accused and the suspects have
been apprchended. Instead of making
allegations, why do we not take the
Prime Minister up on his words? Sir, in
his speech, on the Martyrs Day, on 30th

‘January, he said: “In these matters, I am
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or a day-to-day ftrial.” 1 beseech
Members that instead of making
generalised insinuations, it would be good
1o hold the Government to that promise,
to that urge, which has been expressed by
the Prime Minister on such a sacred day.
Let us, together, work for a swift trial of
these persons.

Finally, Sir, there was the brutal killing
of Mr. Satin and his wo little children.
Theories have been propounded. One
person’s name is being taken all the time
as the principal accused. One set of
persons says he was the associate of a
progressive politician in UP; that person’s
group says he was the associate of
Bajrang Dal. But why is it ‘that no
evidence is produced at all? There is just
mutual slinging of allegations. Sir, a
Commission of Inquiry has been set up. 1
know the reputation of the judge heading
the inquiry. People from Bihar will
certainly know him because, before his
recent elevation to the Supreme Court,
he was the Chief Justice of the Patna
High Court for many years. His firmness,
rectitude and complete integrity was the
talk of Bihar. He has been -« lected by
the Chief Justice to inquire into the
Killings. Sir, it is a matter of great regret
that while he is functioning, not much
evidence has been given to him till now.
We do not do that. But we want to beat
our breast in sympathy for others just to
seduce others and in a sense to. seduce
our country, Sir, from this four
conclusions follow. I agree largely with
what Shrimati Kamla Sinha is saying. Of
these seven incidents, five were
completely capable of  different
construction. The first conclusion is that
we should not jump to conclusions. Don't
start with a preconception of a pattern
and then just see everything through
spectacles that somebody else may have
manufacturcd for some other purpose.
The sescond conclusion is: Those who say
so much about Mr. Stanes and his little
children, please give concrete information
to the Justice Wadhwa Commission.
Third is this. The accused in the Madhya
Pradesh incident are in jail. Hold them to

= 7—A—221/MP/RSS/ND/%9
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two tests. Not just the Prime Minister's
test of swift trial, but also hold them to
the Home Minster’s preference, which he
expressed; that, for such a crime the
penalty should be death. The State
Government is that of the Congress. Let
the Public Prosecutor be instructed by the
State Government to say that in this case,
they will ask for death sentence. Who is
preventing them? But problem is that
they do not want to do the diligent work
that is required.

The next pr .1 1s tht, these actually is
a real probt J would bescech the
House to please consider it with some
calmness. Kamlaji was just reminding us
of the Babri Masjid... Actually, I
happened to be one of those persons who
at the time of the reversal of Shah Bano's
case and at the time of Meenakshipuram
conversions, had said that you are stoking
a strong sentiment which would become
an irresistible sentiment among the
Hindus. It is not that Mr. Advani and
others tooks a yatra.—I am sorry, I am
saying this in fromt of him—and,
therefore, a sentiment was aroused. In
fact, I know from personal knowledge
that even Mr. Advani was surprised at
the response. The response was stoked by
Members of both the Houses and
converting every issue into a Hindu-
Muslim issue or a Hindu-Chistian issue.
If the Governor of Assam gives a report
or the Home Ministry has a report on
inundation of several distrsicts by
foreigners, and if a small attempt is made
to remove 150 persons, to put them
nicely in a train and take them to the
border area, in this very House, it is
converted into a Hindu-Muslim issue.
The same thing is happening now.

Shrimati Kamlaji read from Article 25,
“Not only to practice but to profess and
propagate the religion.” Now, here a
learned person...

SHRIMATI KAMLA SINHA: I have
not said. I have read it f, m the
Constitution.
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SHRI ARUN SHOURIE: Madam, I
will just come to that. Madam, you were
reading Article 25 of the Constitution.
Having written a book on it, I can tell
you some useful information. Article 25
was called into question, both in Orissa
and in Madhya Pradesh. What happened
was this. In the Constituent Assembly,
there were many proposals - that
conversions by fraud, force or allurement
should be banned as part of this very
Article. Then, as a compromise, it was
suggested by Sardar Patel. “leave it out
of this, because in any case, in law,
things done by force, fraud or allureme:.t
are illegal and punishable.” if I may say
so, with great respect to some of my
friends who might take offence by my
saying these things Dr. Ambedkar said,
“In any case, our not including it here
does not prevent the Legislatures from
passing any law on
subject.” Sir, on these two assurances,
the matter was deferred.

Now, the States of Madhya Pradesh h

and Orissa passed these two Acts.

SHRI VAYALAR RAVI: It was
referred to the Advisory Committee.

SHRI ARUN SHOURIE: After it
came back from the Advisory
Committee, on the suggestion of these
two gentlemen, it was taken out on those

two rationalization. This was repeated by - :

Sardar Patel in the Advisory Committee
and also in the Constituent Assembly
itself. Now, Sir, the two States passed
these laws. The Madhya Pradesh law. of
1968—not anybody here passing that
law—it was called the Madhya Pradesh
Dharam Sansdiya Adhiniyam.

SHRI VAYALAR RAVI: In 1968,
there was no Congress Government. It
was a Government led by the Opposition
sarty,

SHRI ARUN SHOURIE: I am talking
of this House, Sir.

Secondly, in Orissa, there was the
Freedom of Religion Act, 1567.

[RATYA SABHA]
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SHRIMATI KAMLA SINHA: I have
also quoted that.

SHRI ARUN SHOURIE: I am coming
to that. Both were tested in the court.
And you did not quote what the court
has said. Both Acts prohibited forcible
conversions, The Orissa Act was truck
down in a famous case of Mrs. Yulitha
Hyde. An appeal was filed against the
judgement. It came to the Supreme
Court. In Madhya Pradesh, a person
called Reverend staineslaus was convicted
_of using force, fraud allurement in
conversion by the Magistrate. He

>appealed to the high Court. The High
Court upheld the conviction. He came to
the Supreme Court challenging that
Madhya Pradesh Act. Now, Sir, just see,
the Supreme Court judgement was delivered
by Judges—whom Mr. Ravi would approve of :
a great deal—it was not a one—Judge Bench,
it was_not a tow-Judges Bench...

...not a Full Ben::h of three Judges; it
was a Constitutional Bench of five
Judges. It was headed by whom? By the
very Judge to appoint whom as the Chief
Justice, Mrs. Gandhi superseded three
very distinguished Judges—Justice A.N.
Ray. The second Judge was Justice M.H.
Baig who became the Chief Jutice. The
third Judge was Justice R.S. Sarkaria.
The fourth Judge was Justice P.N.
Singhal. The fifth Judge, another person
much favoured by some persons, was
Justice Jaswant Singh. You will
remember his Commission in Haryana.
He was specially chosen for that. To
these five Judges, the plea of Staineglaus
was, “Look here! Enforce that article 25,
-my fundamental right for conversion.”
And what did the Supreme Coyrt say on
this? 1 will just read out two paragraphs
from the Supreme Court judgment. I
hear again and again in our House, just
now about this. They quoted the meaning
of “convert”. They have got a right of
“biological conversion” or “propagate”.
“Propagate” cannot mean “biological
conversion”. According to the Twentieth
Century Dictionary, the Encyclopaedic

Lexicon of English Language, Vol. VI,

F—B—-221/MP/RSS/ND/%9
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“propagate” means as follows: “To
transmit or spread, from person to person
or from place to place: carry forward or
onward: diffuse, extend as to propagate a
report: t0 propogate the Christian
relgion.” This is the dictionary meaning.
Not to propagate Islam, but the Christian
religion. This is what the dictionary says
about ‘propagate’. Let us see what the
Supreme Court says on this. I have done
a computer search of Supreme Court
cases. This is the standing judgment
today, as Mr. Singhvi will tell us. The
Judges say, “We have no doubt that it is
in this sense that the word ‘propagate’
has been used in article 25(1), for, what
the article grants is not a right to convert
another person to one’s own religion but
to transmit or spread one’s own religion
by an exposition of its tenets.” It has to
be remembered that article 25(1)
guarantees freedom of conscience  to
every citizen and not merely to the

followers of one particular religion who .

were claiming that they were conscience-
bound to convert others. That, in turn,
postulates that there is no fundamental
right to convert another person to one'’s
own religion because if a person
purposely undertakes the conversion of
another person to his religion as
distinguished from his effort to transmit
or spread the tenets of his religion, that
would impinge on the fieedom of
conscience guaranteed to all citizens of
the country alike. They further go out to
quote a 1954 case of the Supreme Court
and then say, “This court has given the
correct meaning of the articles and we
find no justification for the view that it
grants a fundamental right to convert
persons to one’s own religion. It has to
be appreciated that the freedom of
religion enshrined in the article is -not
guarantee in respect of one religion only
but covers all religions alike.” So, if you
say that conversion is a fundamental right
of somebody, re-conversion is the
fundamental right of the others. That
covers. uli religions alike. And it can be

properly enjoyed by a person if he ¢

exercises his right in a manner
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commensurate. with the ke freedom of
persons following the other religions.
What is freedom for one is freedom for
the other in equal measure and, there
can, therefore, be no such thing as a
fundamental right to convert another
person to one's own religion.

This was the judgement given by the
Five Judges Constitigion Bench, and that
is the judgment that stands today. On the
other side, what is the singular focus of
the activities of missionaries? Madam, 1
speak with some advantage. I will tell
you something. ...(Interruptions)...

SHRIMATI KAMLA SINHA:
Mr. Shourie, you are not to address me
you are to address the Chair.

SHRI ARUN SHOURIE: Madam 1
was just being courteous. Sir, the hon.
mover of the Resolution has quoted the
Archbishop, who is the President of the
Catholic Bishop Conference of India.
Probably, it is not known. This

| Conference was established 55 Years ago,

and is the highest coordinating body of
the Catholic Church in India. We now
have almost 130 Bishops. We have now
four cardinals, and it so happened that in
January 1994, the Catholic Bishops
Conference of India, whose President has
just been quoted to us, celebrated its S0th
anniversary. All the 126 Bishops, three
cardinals, the christian scholars and heads
of other churches in India were invited at
that time for a four-day workshop to

- Pune. They asked me, your humble

servant, to give them an assessmemt,
spread over the entire morning, of the
work of the Church in the last 100 Years,
and my proposal for their work in the
future. All this is contained in a book
called “Missionaries in India”. 1 had
shown how the critics of Swami
Vivekananda, of his activities—it is in
very strong terms—and of Gandhi Ji,
have made their view-point. We had
extensive conversations with them, how
that had been vindicated by time. Gandhi
Ji had called this as the deadliest poison.
These are his words. He was not tuned to
using strong words, and he had warned
the church leaders: “You will end-up
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becoming the vendors of goods. You are
making wise Christians.” You' can find
his words in the Collective Works. You
can find them summarised in my book.
Now, it 50 happens that this singular pre-
occupation of @l churches is just one
point-conversion. Sir, the new reports
that you are citing, are saying today:"
Church stand evangelised Delhi poor by
focussing on slum dwellers.” This is
called the ‘Delhi Harvest Network'.
These are their documents. There is a
strategy to evangelise. Some friends will
be interested in Bengalis all over the
world. It is in the observer of Business
and Politics. A full thing has been given
in their document. ...(Interruptions)...

SHRI VAYALAR RAVI: Sir, I am on
a point of order.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): What is your point of
order?

SHRI VAYALAR RAVIL Sir, the
hon. Msmber is quoting some press
reports. ...(Interruptions)... You can
quote every press report. There is a rule
to be observed while quoting from the
press reports. The hon. Member is
quoting from somebody’s statement. This
incident might have taken place
somewhere. He is trying to make an
allegation against a community or a
society. ...(Interruptions)...i

SHRI ARUN SHOURIE: No, no.

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): Mr. Arun Shourie,
please take your seat. Mr. 'Vayalar Ravi,
what is your point of order?

SHRI VAYALAR RAVI: Sir, the
hon. Member is quoting from a document
which has not been substantiated.
{Interruptions)... It is just a statement by
somebody to malign a section of the
society in this country. Is it in order or
not? ...(interruptions)...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Mr. Narendra Mohan,
I have not allowed you to speak.
...(interruptions)...

[RATYA SABHA]
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DR. L.M. SINGHVI (Rajasthan): The
report itself may be laid on the Table of
the House. ...(interruptions)...

SHRI VAYALAR RAVI: Mr. Shourie
was quoting a statement made by
somebody ...{interruptions)...

THE VICE-CHAIRMAN (SIRI
SANATAN BISI): Mr. Basu, I will allow
you. I will allow you. He is on a point of
order. ...(interruptions)... Just a minute
| dm A, wm A s few T 3
...(interruptions)... Please take your seat,
Please take your seat. ...(interruptions)...
Mr. Shourie, please take your seat.
...(interruptions)... 3% ¥ @& ¥ ™ €
(TaEae) W™ ) (suaE) It is
a point of order...(interruptions)...

SHRI VAYALAR RAVIL:  Sir,
Mr. Shourie can quote; I will accept it.
This is somebody’s statement. An hon.
Member like Mr. Shourie does not quote
something said by some-body.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Please. Just a minute.
Wait, wait, wait. What is your point of
order, Mr. Ravi?

SHRI VAYALAR RAVI: Sir, my
point of order is, if a Member quotes a
statement made by somebody, then, who
will take the reponsibility for the
statement? Sir, when 1 quote a statement
from some newspaper, it is my
responsibility also to take the
responsibility for the statement. Here,
Mr. Shourie, who is a most respectable
Member, is making statement. I have
also seen the statement. It is made by
somebody somewhere. It is not at all
connected with any church in India. Then
how can he make such a statement here
to malign a section of the society in
India? .

SHRI ARUN SHOURIE: 1 am not
maligning, Sir, ...(interruptions)...

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): Just a minute.
Mr. Shourie, please wait. ....(Interrup-
tions).... Mr. Shourie, 1 have allowed
him. ....(Interruptions).... Mr./Shourie, I

| have allowed him.
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SHRI NILOTPAL BASU (West Ben-
gal): Sir, my point of order is exactly
this, with jut one additional line, that
there could be one evidence, out of 230
million people, how many have been
subsequently, actually converted? Can he
also quote those figures?

SHRI NARENDRA MOHAN (Uttar
Pradesh): Sir, I am on a point of order.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Wait, wait, wait.
....(Interruptions)....

Ik & e s s we ol e ¢, 3
RN A e W (SEaR)

Let me dispose .of one point of order.
««..(Interruptions)....

Lét me dispose of one point of order.

SHRI YOGINDER K. ALAGH (Gu-
jarat): Mr. Vice-Chairman, Sir, a disting-
uished Member, Mr. Arun Shorie, has
been quoting from his scholarship on the
whole issue of Christian conversions,
would he also tell us something about the
reform movement of Catholic Church in
India? I know economics. He is also a
very distinguished economist. 1 know
somebody like. ....({Interruptions)....

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Your point is got.
....(Interruptions)....

SHRI NARENDRA MOHAN: This is
not a point of order. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Mr. Alagh, please

wait. ....(Interruptions).... Wait, - wait,
wait. ....(Interruptions).... Alaghji, wait,
wait, wait. ....(Interruptions).... Mr.

Agarwal, why are you getting up? Why
are you getting up? ....(Interruptions)....
why are you getting up? ....(Interrup-
tions).... Why are you getting up? ....(In-

ferruptions).... why are you getting up?

...(Interruptions).... 3w WAt (SwEAA)
firet W amq A1 (o) A s o
v whM, W AN WA (FEuE) ¥
AW W S T (TEAR)
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Mr. Alagh, please wait. ....(Interrup-
tions)....

A AR T (SEem) A m AR

()

Don't speak ....(Interruptions).... Just a
minute. Please take your seat,
Mr. Shourie. Mr. Alagh, you see it is a
discussion on the Resolution. If the Re-
solution is beign adopted, what all correct
things are there, they would be adopted
any time. Otherwise, if he is misquoting,
if things are not correct, how can they be
a part of the Resolution? It cannot be a
part of the Resolution. So, before we
make any correction in the Resolution, if
it is moved and approved by the House,
all the things would be looked into. And
these are the pieces of information they
have collected on their own, these are the
facts they have collected on their own.
They are responsible for the facts they
are submitting here. Please continue,
Mr. Shourie.

SHRI ARUN SHOURIE: Thank you,
Sir. ....(Interruptions)....

SHRIMATI KAMLA SINHA:
Mr. Vice-Chairman, with due apology, 1
would like to say....(Interruptions)....

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Here, the point
is....(Interruptions)....

SHRI NILOTPAL BASU: Sir, he is
quoting from some papers or from some
documents; I do not know what they are.
....(Interruptions).... Whatever it is, he is
not quoting from a newspaper. ....(Inter-
ruptions)....

THE VICE-CHAIRMAN (SHRI}
SANATAN BISI): Just a minute. Please
take your seat, Mr. Shourie. When the
Members quote from a newspaper, they
have to quote all the details. If you have
got, you can quote them.

THE ARUN SHOURIE: Sir, I have
not been allowed to complete the state-
ment. ....(Interruptions)....1 will, there-
fore, read the text of the item, another
one. This is a long item.
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THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Mr. Shourie, your
time is over.

SHRI ARUN SHOURIE: Sir, this is a
very important matter. Let us extend it,
please. ....(Interruptions)....

SHRI SANJAY NIRUPAM: Sir, the
issue is very important.

SHRI NARENDRA MOHAN: Sir, it
is very important issue.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): 1 know that, but, in
the Business agenda the time has been
mentioned. How can I change that?
....(Interruptions).... Mr. Shourie, please
conclude. ....(Interruptions).... Please
conclude. Please conclude. ....(Interrup-
tions)....

SHRI NARENDRA MOHAN: Sir, on
Resolutions, there is no time-limit..

THE VICE-CHAIRMAN (SHRI!
SANATAN BISI): How can you say
this?

SHRI NARENDRA MOHAN: As far
as I know, there is no time-limit on a
Resolution. ....(Interruptions).... Sir, 1
need your ruling on this.

THE  VICE-CHAIRMAN (SHRI
SANATAN BISI): Who told you? ....(In-
terruptions).... TW W@ fem gen
(sEuE) B & ax ol @ ™ (smEuA)
g 22 fme @ W ¥ (FAAA)

o Haa Rrean: w wR @it |\ o o
e @ Y g ok I AR Gy

SHRI NILOTPAL BASU: For every
business, there is some time-limt. ....(In-
terruptions)....

SHRI ANANTRAY DEVSHANKER
DAVE: This is the practice of the Housc.
.. (Interruptions).... There is no time
limit.

[RATYA SABHA]
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I think Shri Alagh has made a point.
He has always been kind to me. As you
know, he is a professor who keeps teach-
ing the students as to what answers
should be given for the questions. But 1
will speak according to the things that
seem right to me and which seem to be
balanced. If they seem one-sided to
‘you—unfortunately, you are not marking
my question-answers today ....(Interrup-
tions).... Sir, the point I am. ....(Interrup-
tions)....

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Please conclude
....(Interruptions)....

SHRI YOGINDER K. ALAGH: The
hon. Member has the right to say whatev-
er he wants.

SHRI ARUN SHOURIE: Thank you.

SHRI YOGINDER K. ALAGH: He
said that he was quoting a balanced view.
He said that the Catholic Church values
his views ....(Interruptions).... '

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): Mr. Alagh, please
take your seat.

SHRI YOGINDER K. ALAGH: 1
will. ....(Interruptions)....

SHRI ARUN SHOURIE: I can give a
large number of reports ....(Interrup-
tions).... 1 will ....(Interruptions)....

Faemag (sh wErR i) dfg s
W & (smaum)

SHRI ARUN SHOURIE: There are a
large number of reports quoting docu-
ments. 1 can bring them and present
them to the House-original documents.
They show that the Singular focus of the
activities of the church is to multiply what
is called a ‘harvest of souls’. this is the
term they use. This was the term that was
used at the Catholic Bishops’ Conference.
In our meeting it was discussed at great

 length and its entire. ....(Interruptions)....
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SHRI NILOTPAL BASU: Sir, my
point of order remains. He has not
quoted the source of ....(Interruptions)....

SHRI ARUN SHOURIE: 1 was going
to pass over the point ....(Interrup-
tions)....

SHRI BANGARU LAXMAN (Gu-
jarat): What is this? Let him finish. He is
quoting. ....(Interruptions)....

SHRI ARUN SHOURIE: I will quote.

....{Interruptions)....

SHRI NILOPTAL BASU: The quota-
tion will take five minutes ....(Interrup-
tions)....

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): I have already said
that members should say from which
source they are quoting.

SHRI ARUN SHOURIE: I am doing
that. Here is the Business and political
observer. It is a dispatch from Hyderabad
about the Jushua Vision India. ....(Inter-
ruptions).... Please let me say; let me
read the news item. ....(Interruptions)....

SHRI VAYALAR RAVI: What is
that? (...Interruption...) There is no such

church in India...(Interruptions)...
= ¥

Thcy will make you a minister, don’t
shout like that.

SHRI NARENDRA MOHAN: Who
are you to teach discipline? ....(Interrup-
fions)....

SHRI VAYALAR RAVI: There is no
“such church at all.....(Interruptions)....

THE  VICE-CHAIRMAN (SHRI
SANATAN BISI): 1 have not - allowed

) ;?: ﬁm{{nverrxq,u'u:tgl.*r) (araur)
R AW T W owm W O @
Fqwray (sft T fafl): o ek

w e
st T wEw: ok ol R F Ve 2
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SHRI T.N. CHATURVEDI (Uttar
Pradesh): This has nothing to do with the
party. This has something to do with the
individual. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): The office has men-
tioned like that. ....(Interruptions)....

SHRI NARENDRA MOHAN: Sir, in
the past, Resolutions have been discussed
by Members. ....(Interruptions)....

THE  VICE-CHAIRMAN (SHRI
SANATAN BISI): Please conclude’ now.

SHRI NARENDRA MOHAN: One
single resolution was discussed in this
House for a number of days. (Interrup-
tions).

o At W AW R AL ¥
|

amay (i warew ffr): T aE
o fr 4. (oEam)
4.00 p.M.

SHRI GOPALSINH G. SOLANKI
(Gujarat) Sir, just one minute.
Looking to the argument of Mr.
Ravi, it appears that he must quote
the source. He has already quoted.
I would like to remind the hon.
Member that Kamla Sinhaji, while
moving the Resolution, has quoted
THE OUTLOOK saying, “1 do not

have any personal knowledge; I do

not know anything; I do not have
any information”. (Interruptions)...
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" THE VICE-CHAIRMAN (SHRI THE MINISTER OF HOME
- SANATAN BISI): No, no. I was there. AFFAIRS (SHRI L.K. ADVANI): Mr.
(Interruptions)... Please take your | Vice-Chairman, Sir, 1 tried to
seat. (Interruptions)... 1 was there | englighten myself from the
(Interruptions)... Please take your Secretary-General because 1 have
seat.  (Interruptions)... Mr. Arun been in the House for many years
Shourie, © please conclude. and I did not remember that during
(Interruptions)... Private Members' Business any-

SHRI ARUN SHOURIE: Sir, I have | Member  was  restrained  from
a number of points to bring to the speaking, unless he was irrelevant,
notice of the House. unless he was totally off-the-mark

(Interruptions)...

SHRI.NARENDRA MOHAN: Sir, it
ulvcrywrongprecedcntthltlwu
forced

conclude.

(Interruptions)...

THE VICE-CHAIRMAN
SANATAN BISI): What
{Interruptions)...

A AR N, ¥m iﬁ;} Just a
minute  (Interruptions). o w
By (wER)..  Mr. Nmndra
Mohan, just one minute.
(Interruptions)... Please take your
seat.  (Interruptions)... Please take
your seat. (Interruptions)...
Mr. Arun .Shouric, you told me that
you would take only two minutes.
Your two minutes arc over.
(Interruptions)...

DR. LM. SINGHVI: Sir, only the
other day it was conceded by the
Honble Vice Chairman at that time
that Mr. Kapil Sibal would be heard
for much more than 45 minutes on
Mr. Gadgils bill. The hon. Member
Mr. Shourie is making very valid
points and we want to understand.
them. Why should there be this
intolerance in the name of
tolerance? (Interruptions)...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): No, there is no
intolerance. Mr.  Shourie,  please
conclude.

(SHRI
is that?

SHRI ARUN SHOURIE: Sir, the
Home  Minister wants to  say
something.

or he was using unparliamentary

e. 1 have heard speechs
delivered for hours on end and the
basis was proviso that we have in
rule 27, which says—

“Provided that
notwithstanding anything
contained in rules 25 and 26
any such business which is under
discussion at the end of that
day shall be set down for the
next day allotted to business
of that class, and shall have
precedence  over  all  other
business set down for that
dﬂy-"

Therefore, it used to go on. [
remember the famous Bill which
went on for many Fridays. I was
apprised by the Secretary-General
that subsequently a direction has
been issued imposing a ceiling of two
hours on a particular matter. But
unless that is  incorporated in the
rules, 1 would plead with the Chair
that this rule should prevail. Unless
it is incorporated in the rules, this
rule should prevail.

Furthermore, as Dr. Singhvi has
stated, the hon. Member is making a
speech which is enlightening for all.
They may differ from his viewpoints.
They should not-try to stop him only
becuase he may not agree with the
viewpoints of several members of this
House. That is all. Therefore, I
would plead with you to allow Mr.
Arun Shouric to have his say. This
debate is bound to continue even |
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next Friday. It we are enlightened in
the process, it would be good,

whether the enlightenment comes
from this side or that side,
(Interruptions)...

SHRI NILOTPAL BASU: Mr. Vice-
Chairman, Sir,...

SHRI T.N. CHATURVEDI:
Baby's Bill on
Treaties went on for
Fridays. (Interruptions)...

SHRI NILOTPAL BASU: Sir, this
issue has to be sorted out.

Mr.
International
five or six

(Interruptions)... We have
absolutely no problem.
(Interruptions)...

SHRI RAMDAS AGARWAL Sir,...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): 1 will allow you.
(Interruptions)... wEw A, R
Fomi ... (AaYA)

SHRI NILOTPAL BASU: Sir, this is
a procedural issue which he has
raised. The point is very clear. The
Rules book is here. He has quoted
rightly from the Rules book. He
knows much better than me, because
he is more seasoned, that there is a
Rules Committee and the Rules
Committee has decided to adopt a
certain procedure. These points have
been elaborated in the Bulletin
itself. If that is to be reversed, the
Bulletin which has been sent to the
Members by the Secretary-General
has no significance. If that has no
significance in terms of functioning
of the House, we have no problem.

SHRI NILOTPAL BASU: But if we
adopt this course, every morning the
bulletins that we receive, the sanctity will
come under cloud. So, you must clarify
that.

THE VICE-CHAIRMAN
SANATAN BISI): Yes, yes.

SHRI NILOTPAL BASU: Secondly,
we have no problem in discussing the
Resolution. This cannot be converted

(SHRI
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mto a national debatc for which the
Prime Minister had given a call...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): It is not coming like
that... (Interruptions).

IR AN IR
P.. (wmum).. sm g g )
... (S0EgW)...

I have not allowed any person... (Inter-
ruptions). Please take your seat... (Inter-
ruptions)

Mo, o i deg afey, & S w g
..(ommar)... WY .. (EEA)...

I have not allowed (Interruptions).

ot s sy, s sy, § e W § W
.. (SAWA)... Let him complete. 1 will
allow everyone,

T w0 W) . (TEaE)... &
TS TEW TN W . (SqeE)... T IR
HAS FHM) .. (WEAE)... I My, W
) s w0 g g

I will allow you. Rule 27... (Interrup-
tions). Please take your seat... (Interrup-

Resolution

tions). 1 allow everyone. Mr. Shourie, .

please take your seat. When the hon.
Member has raised an: objection regard-
ing Rule 27, I will hear that. So, your
points are there. Already 1 have heard it.
Do you want to say something on Rule
27. These are two things. Speak on Rule
27.

SHRI VAYALAR RAVI: The hon.
Home Minister is the seniormost Mem-
bers of this Housc and, of course, of the
other House also. There are certain con-
ventions. We have received a bulletin
wherein two hours have been allotted to
the debate on this Resolution. It means,

 naturally, the time will be divided among

the parties. That is the practice in this
House. If at all he wants to extend the
time... (Interruptions). Last time they had
decided to extend the time for discussion
in the House on one of the Resolutions.
(Interruptions).

«
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Iqamayg (R v ) e,

W A W Y WM (T

L) IO

SHRI VAYALAR RAVI: Sir, only
may be extended or not. Then only it can
be done. I have no objection. We are in
agreement...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): That has already been
dropped-.. (Interruptions). That has al-
ready been dropped by the Prime Minis-
-ter. That has been dropped.

SHRI VAYALAR RAVI: .You can
take a decision only at the end of the
discussion. But as suggested by the hon.
Home Minister, overruling all the con-
ventions and practices, as directed by the
Chairman, I think, only one Resolution

would be discussed during the whole ’

Session. Therefore, I want you to give a
ruling before coming to the final conclu-
sion after going into the precedents and
directions given by the Chairman.

IRy (off woea Refy): TR R,
I ¥E-27 WA Korn wwd §? . (sowame
A)... Yes, on Rule 27

W MR e W, A

sqavray (oft wARw Al s e
R 3w ff W) ... (SqAA)... o R,
w27 & WA w odew 9w 2
..(smaA).,, ¥, TRM R, B W
@ ¥ W, I

o T smEE: ST @, w3
Wige oW W % @7 oaR e gw #)
o (S8ur)...

awray (h e ) A
) PR e, g I TR e
o g o, T S 9 WAL A9 FT 27 W
M| ¥ R SR s W ¥, g R

oft TN TR W, AN N+ A
&g ). (Smar)...
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ey (st wm fal): gia, #
= & yw o AR 9 e bR s
w §, Tt w27 & W e v
g, g s R W sm W Rm
s W R 3o dem & D Mg @
g, 99 % IR W W

o TR e W, W = w
i img w w2
o & @ e ol o ot § 3w W A
o S R e § ) and e o W W
o 1 ¥ Frwdy o o o ol aw % B
dmam A Rt WA w s
@ ¢ o A, B ww e oW e W
Wew s A w ™ e W, D
R A, 4 e v v w b

waway (st v fnlt): = S am
W, s s mAdwmat

Are you talking about conventions?
o Tz i 3 R R o @

W R T @, (W),

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Mr. Minister, do you
want any ruling? (Interruptions). Do you
want any ruling?

SHRI L.K. ADVANI: Mr. Vice-
Chairman, Sir, 1 would also like to point

. out that this particular direction has often

been waived in the past because of the
rule.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Are you talking about
conventions? (Interruptions).

SHRI S. VIDUTHALAI VIRUMBI
(Tamilnadu): Mr. Vice-Chairman, Sir,
the hon. Home Minister has referred to
the ‘Rules of Procedure and Conduct of
Business in the Council of States’. Sir,
there was some change made by the
Rules Committee in the conduct of a
Private Member’s Bill or Resolution. The
Home Minister says that untill and unless
it js incorporated in the ‘Rules of
Proceu.. . and Conduct of Business in
the Council of States; it does not have
any effect, though it was accepted by the
Rules Committee. T would like to know
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from you whether the decision taken by
the Rules Committee prevails or status
quo ante has to be followed. Sir, 1.would
like to have a clear direction from you.

st o frem: wew ddh W, 3
A/ 27 F swEw & ¢ (EEN)..

Fawew (st g Rah): silew
o & = . (=EaE)...

i om e R, w2
w1 (orEa)... @ S wwm W e
ags ¥, W saw 3, ) . (REGE)...

Faawrg (oft e Ay : 0, e

A g froam: Rer & s gad A
W R GEE T §, S @ Al wEe O
aft W)

W, & ¥ 27 & W W W §) e
Flamw R @ RERTRAt T

gt a ¥ I e fem afg, I W
quivm et e ol 3l sl am e
qfg | ... (WAGM)... ¥ GO F3WT T
WRE W W # W W W
.. (TTER)...

awwy (0w felt): s o=
T TE P .. (TEum)...

oft dorr freaw: sm g W @ W W,
w1
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Iavray (sh v faaft): sl W@
@ 2 ...(wmEum)... W) a5 W @
M) .. (wEEE).. A T S
w81 e g s wr o Ty A, W
W)

it T T W, § T wy T ™
§ 9 W o ¥ W v R '
FARIFm AW Y, W R
% P fgER B BN TR B W )
« (Emaa)...

Fqovreay (oft v fieft): =g wa
} L (EEaR)... R e, g
AR ... (smEem)

M Yo fem: wEll | awh g W
MQWMWI

vy (st wew fadt): o, @
Y v o, s wm L (STEER)...
st wa A w1 ) W, g e

is withdrawn,

SHRI ARUN SHOURIE: It could well
have been that by now I would have
finished. Sir, it is also surprising that, as
Mr. Nirupam was saying, on the one
hand, we say that it is an important
matter, and the hon. Member, who
moves the Motion, herself says, please
allow him to go on speaking, and on the
other they do not let me speak. Sir, rules
are now being quoted by
persons...(Interruptions)

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Madam, nlease Now,
you piease conclude.

SHRI ARUN SHOURIE: 1 am
continuing. ..

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Mr. Shourie, just a
minute. You yourself said that you
needed two minutes only.

SHRI ARUN SHOURIE: It was two
minutes on the point that we were
discussing at that time.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): This cannot be the
interpretation.
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SHRI ARUN SHOURIE: Please let
me continue. 1 was reading statements
based on newspaper reports. I have been
here since July and I have seen reports
from newspapers and magazines being
quoted all the time. As you have rightly
said, Members must identify the
magazine or the newspaper from which
they are quoting. There are a large
number of items that 1 could read. These
are in responsible papers. 1 have
deliberately not quoted from my own
writings on this very important matter.
They are quite extensive. But I am
quoting other people to lend veracity and
to give only factwal points. Now, a
question is raised as to who is so and so0.
If 1 quote the Catholic Bishops
Conference of India, which is the largest
body, rere are a number of evangelical
groups which you can find in our
newspapers, whose activities from the
subject-matter of concern. 1 had
mentioned it in 3 meeting of the
Consultative Committee the other day to
bring it to the attention of the Home
Minister which did not know of that.
- Their activitics were a matter of concern
to our intelligence agencies. I can tell you
that in Shri Narasimha Rao’¢ time, a
study was done by the Joint Intelligence
Committee on the activities of the
missionaries in the Northeast. I had
quoted this directly. I don’t want to go
into all those things, into Persons who
are involved, those involved sources,
those involved mectings of persons, of
what they have written about the design
in the North-East, how having worked in
Manipur and Nagaland in Pushing
secessionist activities attention is being
directed to Arunachal Pradesh, which
persons in the Government wing are
being used and so on. I have quoted all
these things in the past, but because they

form part of my own writings. 1 am not’

going into these things. There have been
a number of reports of interviews with
evangelical groups of responsible bodies
which are federations of evangelical
groups in India. You will see from the
Home Ministry’s files that they are
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receiving foreign funds for opetations in
India. On Internet and from other
literature, you will find that they are
soliciting funds for work in India. And if
1 mention it on the basis of a newspaper
report citing the name of the newspaper,
I am asked who they are. That is not
quite fair. But if you don’t want me to
quote newspaper reports, 1 will quote two
documents, and I hope that at least now
there will be no cause for objection. I will
quote to you a commifttee’s report on
missionary activities in a State. The
document is available in the Parliament
Library, and the only reason why I was
not able to get the library copy was that
they did not want to issue it during
the Session period. It is a two-volume
report running into 800 tc RS0 pages.
It has been reprinted and I have the copy
here and I will take you through just a
few items. It is the Report of the
Christian Missionary Activities Inquiry
Committee of Madhya Pradesh, printed
by the Government printing press of
Madhya Pradesh.

SHRI VAYALAR RAVTI: It was forty
years ago.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Please, please.

SHRI ARUN SHOURIE: In that case,

"1 will have to take you through some of

the recent reports also. (Interruptions)
Sir, I was being asked to give an account
of the schools and the colleges. I am a
student of St. Stephen’s College. But that
does not change the fact of what the
missionaries themselves have been saying
about their own work. In the Collected
Works of Mahatma Gandhi, you will find
extensive conversations in which the
missionaries, in response to his questions,
tell him, “Yes, our primary focus has
always to be on conversions™. I can quote
to you chapter and verse, the page
numbers and the volume numbers, if you
so desire.

Now, I will quote to you this official
report. The Committee was headed by a
judge of the Madhya Pradesh High
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Court. There is a chapter in this report,
which is called ‘Ways of Evangelism’. On
page 106 it says:—
“The media through which the
il(l‘:ospel is propagated are primarily
schools, hostels, orphanages.
The missionaries use this as an
instrument in their task of
christianising the whole land”.

It goes on citing the evidence, which
runs into 700 pages, pven by one person
after the other, saying, ‘“Yes, our main
focus is this”. And you don’t want to
listen to that! (Interruptions)

SHRI NILOTPAL BASU: Sir, ...

SHRI ARUN SHOURIE: Let me
concl\ude. Just one second, Sir.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Mr. Basu, which rule
are you mentioning?

SHRI NILOTPAL BASU: Sir, it
relates to Rule 27 which Advaniji quoted.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): No, T am not allowing
it. He has already withdrawn it.

SHRI NILOTPAL BASU: Sir, this
relates to what Mr. Arun Shourie is
speaking.

THE. VICE-CHAIRMAN (SHRI
SANATAN BISI): What is your point of
order?

SHRI NILOTPAL BASU: My point of
order is... (Interruptions) This is about
Rule 27. (Interruptions) 1 don’t think
people should be hard of hearing. The
point is that we are today discussing
about the atrocitics committed on the
minorities, specially Christians and their
institutions. Now, is the... (Interruptions)

SHRI ARUN SHOURIE: Sir, please
let me conclude first.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): This is a point of
order. (Interruptions) Please take your
seats. (Interruptions)

SHRI NILOTPAL BASU: Sir, is the
justification of... (Interruptions)
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SHRI VAYALAR RAVI: Sir, I nave
also got a point of order. (Interruptions)

SHRI NILOTPAL BASU: Sir,
according to Rule 27 we are not supposed
to speak anything which is not relevant to
the subject that is being discussed.
(Interruptions) Now, my point of order
is... (Interruptions)

THE VICBE-CHAIRMAN (SHRI
SANATAN BISI): Plcase take your seat.
{Interruptions)

SHRI VAYALAR RAVI: | have got a
point of order, Sir.

THE VICE-CHAIRMAN
SANATAN BISI): What is that?

SHRI VAYALAR RAVL: I am
referring to Rule 240. (Interruptions)

SHR1 NILOTPAL BASU: Sir, as I
was saying, it is not relevant to the
discussion.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Wait, wait. Let me
look at Rule 240.

SHRI VAYALAR RAVI: Sir, Rule
240 says:—

“The Chairman, after having called
the attention of the Council to the
conduct of a member who persists in
irrelevance or in tedious repetition
cither of his own arguments or of the
arguments used by other members in
debate, may direct him to discontinue
his speech.”

And what does the Resolution say?
(Interruptions)

(SHRI

THE VICE-CHAIRMAN (SHRI

" SANATAN BISI): Plcase sit down. Let

him speak. (Interruptions) Please sit
down. (Interruptions)

SHRI ARUN SHOURIE: Sir, ...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): I have to hear him on
his point of order under Rule 240.

SHR1 VAYALAR RAVI: Sir, I can
repeat what the Resolution says.

The Resolution says:
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“That this House expresses its deep

concern over the situation arising out

of the flaprant violation of the
Fundamental Right of Freedom of
Religion as enshrined in the
Constitution of India by a group of
people in various parts of the country
who are perpetrating gruesome
murder on Christian social workers,
violating the modesty of nuns, burning
missionary institutions and churches

and thereby creating a sense of terror :

and insecurity amongst the religious

minority communities, specially the

Christian community,  and tarnihing
the image of the country in the world,
and urges upon Government to take
all possible steps to remedy the
situations.”

So, this Resolution, in a nutshell, is on
atrocities against the Christian minority.
The hon. Member is speaking on
conversions. 1 want to know whether the
debate is on conversions or on atrocities.
So, rule 240 is very much relevant here.
The hon. Member is making an irrelevant
speech on conversions which has no
relation with the Resolution. So, I want
your ruling whether he should be allowed
to speak on the issue of conversions or
not. The hon. Member is repeating the
attacks on the Christian community and
their institutions. Therefore, his speech is
repetitious and irrelevant.
...(Interruptions)...

SHRI SANJAY NIRUPAM: Sir, ...

THE  VICE-CHAIRMAN  (SHRI
SANATAN BISI): Mr. Nirupam, are you
speaking on the point whether his speech
is relevant or irrelevant? Either you
speak or he will speak.

SHRI SANJAY NIRUPAM: Sir, I am
talking about a very relevant point. The
point is, atrocities on minorities.

wen ), N § 98 g 0w 9 W
§ W MY L(HmEMW) @& TR
() adw v W, A s §
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SHRI NARENDRA MOHAN: Sir, ...

THE VICE-CHAIRMAN -(SHRI
SANATAN BISI): No, no. Mr. Narendra
Mohan, when I

asked you whether you were going to

speak on rule 27, you remained silent.

SHRI NARENDRA MOHAN: My
name, Sir?

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): Yes yes. I called your
name.

oft vorg Praam: O o § R serEE
% o 9 v ¥R ¥, 16 TR W
st uffe AR w N T Wt R
o & ey, IER wE@RT W S A
TS W RE W R W ¥ 6 99w
1 ¢ Tl W oo ¥ @ ¥ w9
wiwm § .. (SEA)

Irawray (st v fafw): o, 4w T,
# wmm

oft s |y 28 T R s
W R Y v I = W e @ e
@, ¥, #F, W), 9, & sk 99 @@ 9
awen &t wag W § W A M swE
e 7 5 o o @ T ag 3wk wwd X @
@ 8 whn e b

SHRI 8. VIDUTHALAI VIRUMBI:
Sir, the hon. Members are justifying the
attacks on the Christians.

...(Interruptions})

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): Please take your seat.
1 have followed you.

SHRI DIPANKAR MUKHERJEE
(West Bengal): Sir, they are trying to
justify the atrocities committed against
Christians.

SHRI ANANTRAY DEVSHANKER
DAVE: We are not justifying that.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Please, please.

g A A . (EETA) E R RY
s ww, A _
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oft St g W, < folegem & ag e
F —
whether there is a situation of deep
concern because of flagrant violation of
Fundamental Rights of Freedom of
Religion as enshrined in the Constitution.
This is what they are expressing. On that
issue, all the points, whether positive or
negative, have to be brought before the
House. If all the points are not brought
before the House, perhaps, the House
will not know the truth. So, the truth has
to be brought here. All the: points made
by Shri Shourie arc relevant as they are
in reply to the points Mrs. Sinha has
made. Sir, his reply is to what Mrs. Sinha
has said and has to be listened to. After
all, there should be someone who should
reply and tell the House what the truth is
behind this, and that is a relevant thing.

Igavay (sft v faf): wa-240 m
it #R A wen &2 Iy MW, Mg

SHRI GOPALSINH G. SOLANKI
(Gujarat): Sir, so far as Shri Shourie’s
speech is concerned, he is on the subject
of atrocities on Christians, and he is
referring to a particular Commission’s
report. It is also relevant. Therefore,
there is no question...

SHRI NILOTPAL BASU: Forty years
back!

SHRI GOPALSINH G. SOLANKI:
Maybe 60 years back.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): You have made your
point. Who else is-going to speak on rule
240?

SHRI H. HANUMANTHAPPA
(Karnataka): Mr. Arun shourie, my
learned friend, has cited items 1, 2, 3,
etc. He has argued that it was not a
communal atrocity at all and he has
justified that. But, he went on
conversions as though he was justifying
the atrocities., That is not the subject
today. After all, the mover said that she
expresses her concern on the atrocities.
(Interruptions) 1 am only objecting to the
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later portion of the hon. Member’s
speech. The House has to express its
concern on the atrocities going on in
various parts of the country and should
find a remedy to that; and not find out
the reasons to justify the atrocities. This
is my point. It was not relevant.
(Interruptions)

SHRI NARENDRA MOHAN:
Nobody is justifying the atrocities, but
the point is whether ...(Interruptionsy..

THE VICE-CHAIRMAN (SHRI
SANATAN RISI): Please take your seat.

sm ¥ TR W e SR W A
240 ¥

ot TR anETE: @ S S W AW
vy (o we faf): 2490 ¥ Y
w43 fen ¥ L, ), omerm @, 240
e % g B o oA @ Ren ¥
. (STEYA)...

i Yora Brewm: e B & SR S d)
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§1...(3qmmmR) ... AT 240 ¥ wy Aerw T
2 g
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o o @ )

1 said on the relevance of the subject.
(Interruptions) Pledse listen to me, Sir;
the mover, in her résolution, has
expressed her concern on the atrocities
committed on the Christian community in
several parts of the country. The Hon.
speaker was right in saying that it was not
a communal atrocity, but it was an
incident. (Interruptions) But, later on, he
went on conversions, saying that the
Christian community or the churches or
the Bishops are indulging in these
activities and that this was a reaction. .
that means, he is justifying the atrocitics
on the Christians ...(Interruptions)... It is
a turnround on the subject which has

. been under discussion before the House.
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THE VICE-CHARMAN (SHRI
SANATAN BISI): 1 am not allowing any
point of order.

SHRI VAYALAR RAVI: What is

your ruling, Sir?

THE VICE-CHARMAN  (SHRI
SANATAN BISI): I must know if he was
making any repetition. He was not
making any repetition. (Interruptions)
Please listen to me. (Interruptions) Please
conclude, Mr. shourie.

SHRI ARUN SHOURIE: Here, it is
shown with volumes of evidence. Many
of us have taken the benefits of the
activities which are undertaken by the
Christian missionaries work for which we
have great admiration. Sir, when I read
this, please do not keep on saying that it
is forty years old because, then, I will
quote to you...

gy (f was fify): @ &9
s ae @ ¥ 40 f9d @ L. SR S
W 3, T AR ... (aEar)...

SHRI VAYALAR RAVI: The
Commission was appointed in 1954!

THE  VICE-CHARMAN  (SHRI
SANATAN BISI): Pleasc take your seat.
He has mentioned about a document.
The document, whether it is hundred
years old or fifty years old that itself will
speak. (Interruptions) The document
itself will speak; you need not speak.

SHRI ARUN SHOURIE: You are
right, Sir. 1 will abide by only the
document. The Committee of Inquiry
quoted a Christian missionary report
which said about the objectives of setting
up schools: “Care should be taken to
secure that evangelism has a central place
in all medical and educational
institutions.” this is at page 107. It says,
quoting an annual report, “The first good
result of going to school is that the school
produces devout Christians.” It quotes a
publication of the church and says about
education: “Evangelism is our call. We
make no excuse nor ask for any
reservation is this field, Jesus has called
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us to preach the Gospel to every creature
and we mean to do it in every phase of
our work, be it educational or medical;
they are distinctly cvangelistic. ‘Go, teach
and win’ is the command under which we
work. We cannot lessen this emphasis.”
It quotes another report, their own
publication: “Missionaries and board
members alike are increasingly aware of
the nced of both members of educational
institutions in the State for dynamic
programme of direct evangelism and use
of medicine and education in the
development of that work. It says that in

- educational institutions, the devices which

arc being used for conversion are
concessions in fee, provision of free
boarding and lodging, allurement of free

books and other facilities. . For
each of these, it gives evidence
...(Interruptions)...

THE VICE RMAN (SHRI

SANATAN BISI): That is all right,

SHRI ARUN SHOURIE: Then it
says, ...(Interruptions)...

THE VICE-CHARMAN (SHRI
SANATAN BISI): Please conclude.

SHRI ARUN SHOURIE: I wil
actually give suggestions in relation to the
Resolution of Mrs. Kamla Sinhaji for
preventing such a situation. Let me lead
you to the evidence on the basis of which
I *will give suggestions; I will not give
half-baked suggestions.
...(Interruptions)... 1 will give you
suggestions... (Interruptions)...

THE VICE-CHARMAN  (SHRI
SANATAN BISI): You bhave already
given a lot of suggestions.
...{Interruptions)... What more do you
want to give? ...(Interruptions)...

SHRI ARUN SHOURIE: 1 have only

started giving evidence
...(Interruptions)...
SHRIMATI CHANDRESH KUMARI
(Himachal Pradesh): He has been
speaking for one hour.
...(Interruptions)...
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SHRI ARUN SHOURIE: Sir, 1 was
absolutely shocked that even in
Gandhiji’s. Works, Vinobaji says in one of
his lectures...(Interruptions)...

SHRI VAYALAR RAVI: He is
quoting from the documents which were
published in 1954. ...(Interruptions)...

SHRI ARUN SHOURIE: I am coming
to that. ...(Interruptions)...

SHRI NARENDRA MOHAN: There
is also one latest report published in
London. ...(Interruptionsj)...

sit alwr iy wromER (TR : TR
T A A 1924 F S FH IEA IR 1999 }
¥ W I W s 4?2 ... (EQA)...

vy (o weae faf): s A
.. (EEER)...

SHRI VAYALAR RAVI: They arc *
...(Interruptions)... They are quoting
what Gandhiji said. ...(Interruptions)...

SHRI T.N. CHATURVEDI: He is
repeating the same thing.
...{(Interruptions)...

THE  VICE-CHARMAN (SHRI
SANATAN BISI):' Please conclude.
...(Interruptions)... Please  conclude.
«..(Interruptions)...

SHRI T.N, CHATURVEDI: It should
be removed from the record.
...(Interruptions)....

oft Iy (s W fafw): am
¥y sm A . (smEOR)...

oft Aogme wgd: w1 A sy W9 TR
& w ¢ .. (=EA)..

THE  VICE-CHARMAN  (SHRI
SANATAN BISI): Please come to your
conclusions.  ...(Interruptions)... You

need not say that. ...(Interruptions)... If
there is anything which is not admissible
under the procedure, that will not go on
record. ...(Interruptions)...
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SHRI T.N. CHATURVEDI: It should

} ot go on record. ...(Interruptions)...

sft wo freaa: W RN W@ T @
Fren 3 a0 egn @ @@ ¥ won M
.. (TORETA) ...

Iwawmay (off waEm fafl): s Ak
9 M) ... (HATR)... T X A D
i T e @ o v ¥ ww sk W
Qe wgd ¥ .. (FEEA)...

oft areor g W@ ¥ R sk v
afm ...

THE  VICE-CHARMAN  (SHRI
SANATAN BISI): Mr. Arun Shourie,
you have taken a lot of time.
...(Interruptions)... Please conclude. You
come to your conclusions. So far as
this Resolution is concerned,
...(Interruptions)... You have to give
your suggestions keeping in view the
contents of the Resolution.
...{Interruptions)...

SHRI ARUN SHOURIE: Sir, with
your permission, I will read out ohly two
passages. Then I will come to something
more recent... (Interruptions)... 1 will read
out one passage...(Interruptions)...

SHRI HIPHEI (Mizoram): Sir, I would
like to have one clarification from Mr.
Arun Shourie...(Interruptions)...

SHRI ARUN SHOURIE: This. is
not the occasion for clarification.
...{Interruptions)...

SHRI HIPHE!I: Do you want to say
that those atrocities and killings are there
because of those reports? You have to
clarify that.

SHRI ARUN SHOURIE: No, no
...(interruptions)...

SHRI HIPHEI: You are reading the
contents from the Report of the Commis-
sion. On the basis of the Report of that

|

Commission, the Christians were prose- -

cuted, insulted and killed
tions)...

... (interrup- ‘
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SHRI AURN SHOURIE: I beg your
pardon? ...(interruptions)...

SHRI HIPHEI: On the basis of the
Report of the Commission which you are
quoting, the. Christians were prosecuted,
insulted and killed. Can you clarify that?
... (interruptions)...

SHRI NARENDRA MOHAN: Sir,
this is absolutely a wrong interpretation
...(interruptions)... He is not interpreting
that way ...(interruptions)...

SHRI HIPHEI: Are you going to jus-
tify the atrocitics on Christians today?
...{interruptions)... On that line ...(inter-
ruptions)... Please do not do that ...(in-
terruptions)... He is justifying that ...(in-
terruptions)...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Just a minute ... (infer-
ruptions)...

SHRI HIPHEI: 1 am listening to him
for a long time ...(interruptions)... He is
trying to do that ...(interruptions),..

gy (ot wem ff): w 3% W
b ... (zaEm)...

SHRI HIPHEI: Are you going to jus-
tify? ...(interruptions)... Sir, India will
disintegrat if he justifies like that ... (inter-
ruptions)...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Please take your seat
...(interruptions)...

SHRI ARUN SHOURIE: Sir, I will
just read out two more paragraphs which
are at page 113, from this Report ...(in-
terruptions)... They are at page 113. It
says, “...now, as to christian orphanages
..."—this is the Report given by Justice
Niyogi Committee set up by the State
Government— “...they are undoubtedly
being run to multiply the population of
Christians. A large number of such or-
phans were gathered...” ...(interrup-
tions)... Please let me read it ...(interrup-
tions)...

SHRI C.P. THIRUNAVUKKARASU
(Pondicherry): Sir, the subject is “at.
rocities on minorities” ... (interruptions}..
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Resolution M2

THE VICE-CHAIRMAN  (SsiRIl
SANATAN BISI): Please wait ... (inter-
ruptions)... Please wait.

Iqawmy: AW i, i =& &3
0 ¥ g ... (zEam)... L

SHRI DIPANKAR MUKHERIJEE: If
he speaks from there, 1 will speak from
here  ...(interruptions)...  What is
happening in this House?
:w.(interruptions)...

THE VICE-CHAIRMAN

(SHRI
SANATAN BISI):: I will tell him
...(interruptions)... Just a minute

...(interruptions)... Madam, please, take
your seat ...(interruptions)... Please take
your seat ...(interruptions)...

SHRIMATI KAMLA SINHA: I seek
your ruling ...(inferruptions)... The whole
issue is being diverted ...{interruptions)...

SHRI ARUN SHOURIE: I -will tell
you as to how the tension mounts
...(interruptions)...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): No, no
...(interruptions)... Please wait

...(interruptions)... Mr. Singhal, the
prudent thing is, if any Member wants to
change his or her seat, he or she has to
take prior permission from the Chair
...(interruptions)...

SHR1 B.P. SINGHAL  (Uttar
Pradesh): Sir, I have a lot of papers. So,
1 thought ...(interruptions)...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Whatever the case
may be ...(interruptions)... If you want to
change your seat, you have to take the
permission of the Chair
...(interruptions)...

SHRI B.P. SINGHAL: 1 asked the
hon. Members of my party whether I
could sit here. When they said “Yes”, I
sat here ...(interruptions)... I am not
aware of it ...(interruptions)...



273 Private Members’

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): No, no. You have to
take permission from the Chair
...(interruptions)... Mr. Shourie, please
conclude ...(interruptions)... :

SHRI B.P. SINGHAL.: Sir, may I have

your ~permission, now, to sit here
...(interruptions)...
THE VICE-CHAIRMAN (SHRI

SANATAN BISI): Now you are not
speakilg. When you speak, you take
permission from the Chair and change
your seat ...(imterruptions)...

SHRI B.P. SINGHAL: Okay. I will go
to my seat ...(interruptions)...

SHRI ARUN SHOURIE: Sir, 1 am
quoting. It says, “... A large number of
such orphans were gathered into the
Christian fold during famine, natural
calamities like floods and earthquakes.
There can thus be little doubt that special
emphasis on spreading Christianity is
given in dealing with young immature
minds or those temporarily disabled by
physical ailments. No wonder that the
largest number of converts are from such
backward classes living in areas where,
due to various causes, only missionary
schools and hospitals exist. Most
conversions have been  doubtlessly
insincere. Admitedly brolight about in
expectation of social service benefits and
other material considerations...”— The
Report goes on to say, “it documents
cases where money lending programmes
were started by missionaries and then
used for conversions’—this is there from
page 113 onwards; a number of pages are
devoted to specific instances—*...money
was lent and then the borrower was told
that if you and your children convert you
need not pay. Otherwise, you will have
to pay. ...(interruptions)...

SHRI RAMACHANDRA KHUNTIA
(Orissa): There is nothing in this to
justify the atrocities on Christians
... (interruptions)...

SHRI ARUN SHOURIE: No, no
...(interruptions)...
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THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Just a minute
...(interruptions)... Just a  minute
...(interruptions)...

SHRI RAMACHANDRA KHUNTIA:
They want to justify the Kkillings and

atrocities on Christians
...(interruptions)...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Wait, wait

...(interruptions)... Please take your seat
... (interruptions)...

SHRI RAMACHANDRA KHUNTIA:
Repeatedly...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Please sit down
(interruptions) Please take your seat
(interruptions) Mr. Malkani, what do you
want to say? (inlerruprg‘ons)

Please take your seat. (interruptions)
Please take your seat. (interruptions) Mr.
Malkani, what do you want to say?
(interruptions)

SHRI K.R. MALKANI (Delhi) Sir, I
want to say that what is being said, is not
being said to justify anything, but to
understand what is happening and why.

... (interruptions)...

SHRI RAMACHANDRA KHUNTIA:
Sir, in the case of the Manoharpur
incident, the RDC, which had been
nominated by the State Government, has
already submitted his report that the
Bajrang Dal's Dara Singh is directly

connected with the (interruptions)
incident.
THE VICE-CHAIRMAN (SHRI

SANATAN BISI): You speak when your
turn comes. (interruptions) You speak
when your turn comes. (imterruptions)
TE R, AN W ¥ ==
«.(WOWEWT) Will you please take your
'seat (interruptions)

SHRI M. SANKARALINGAM
(Tamilnadu): Sir, 1 am on a point of
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order. ...(in_terruptio:u)... SHRIMATI ) CHANDRESH
THE  VICE-CHAIRMAN (SHRI KUMARI: No, Sir, till 5 o’ clock only.

SANATAN BISI): What is the point of
order?

SHRI M. SANKARALINGAM: Sir,
this Resolution was limited for today
only. If it is to be taken up next Friday
also, then it is allright ... (interruptions)...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): We will take a
decision in this regard, Are you
concluding, Mr. Shourie? (interruptions)

SHRI ARUN SHOURIE: Only one
more passage from this particular report
«..(interruptions)... Then, 1 will continue
...{interruptions)...

SHRIMAT] KAMLA SINHA: Please
call somebody else, Sir. He has spoken
enough. (interruptions)

SHRI ARUN SHOURIE: Now, this is
an’  extract from volume 2
...(interruptions)...

SHRIMATI CHANDRESH
KUMARI: Sir, 1 want to seek a
clarification from you. It was decided in
the Business Advisory Committee that.
this should be given two hours. We have
already given two hours to it. Are you
going to extend it, so that other Members
may also speak, or, are you going to give
him a chance to keep repeating his point
about the conversions? (interruptions)

THE VICE-CHAIRMAN
SANATAN BISI): No, Madam
..(interruptions)...  Just a  minute

...(interruptions) 1 have given the ruling
that he is not repeating. One thing is
over ...(interruptions)... So far as the
Private Members’ Business is concerned,
there are so many Members. There are
four Members from the Ceongress, twelve
Members from the BJP, two Members
from the CPI(M), one Member from the
Telgu Desam, one Member from the
Samajwadi Party, onc Member from the
RID. 1t has to go on till 5.20.
(interruptions)

(SHRI- | ®
dure it can be continued even next Fri-

You just now said, “Up to 5 o’ clock.”
When Mr. Salim asked, you announced
that ...(interruptions)...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): No, no, since it
started late, we are appropriating twenty

. minutes more. It is up to the House

...(interruptions)... No, no, 1 will take the
sense of the House ...(interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: 1
want to seek a clarification from you, Sir.
According to rule 27 of the Rules of
Procedure, the time can be extended. So,
I would like to know whether the Rules
of Procedure will prevail or the decision
taken in the Rules Commitiee will prevail
...{Interruptions)...

SHRI NARENDRA MOHAN: Sir, ac-
cording to the decision given on rule 27,
the discussion may continue., The time of
two-and-a-half hours is not binding on
you because ...(Interruptions)...

THE  VICE-CHAIRMAN (SHRI
SANATAN BISI): You are repeating the
same thing ...(Interruptions)...

SHRI NARENDRA MOHAN: | say,
Sir, that there is no such binding that it
should be only two hours. It can definite-
ly be extended ...(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI:
It can be extended. My observation is
clear. According to the Rules of Proce-

day. But, at the same time, the Rules
Committee has clearly mentioned that it
should be confined to two hours. Now, I
want to know whether the Rules of
Procedure will prevail or the decision
taken in the Rules Committee will pre-
vail. ...(Interruptionsj... Sir, I am only
seeking a clarification from you. ...(Infer-
ruptions)...

SHRI B.P. SINGHAL: ... despite both
these provisions, Resolutions have been
carried to the next Private Members'
Day. ...(Interruptions)...
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st S Frem: age-Sad W, Y
an ... (TEad)...

squvmg (3 AR fafi): AT
da 87 o T Bva W@ ) AW TR T
T W R Y

ot dra fream: ¢

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): 1 am not allowing him
to speak. Nothing will go on record.

st ¥ft wae fig (s W Ww): Ww,
R fegawa @ o) F 38 WS % 9 w5
@ ¥ B wm waw € ) SR SRR O
R A T - ¥ feaww T O wwEw
t) s il o S o e @ (S@EER)

THE  VICE-CHAIRMAN  (SHRI
SANATAN BISI): Not one hour.

SHRI ARUNRN SHOURIE: From this
particular report 1 will quote only this
passage now. This is in volume 2, part B,
at page 54. Sir, these are instructions and
you will see how tensions arise. ...(Inter-
ruptions)... Please, if you will; just see
what instructions are given to the missio-
nary by the church, you will see what is
going to happen as a consequence. I do
not have to justify, I do not justify, but
please try to understand what is igniting a
reaction. Please understand. This is a
quotation. This is from page 54. The
extract which they are giving is from an
instruction book let for missionaries. The
name of the booklet is “‘Catholic Dharm
Ka Pracharak”

#w a9 ey f froe % 9@ 33 WA
e gan &
“afe Sl WE 1 Y TRy 8 B e
I woF W e W A o A
& sl aeE, wE aw e A w3
R W ¥ A R e i
¥, 35 WM W §@ T D VD I
dufae 9 o R e B ¥ T, TN
IEF T Y @ A T @ W G
i 34

* Not recorded

o —22; /MP/RSS/ND/%

{S MARCH 1999]

—ry

Resolution 278

oA ot ¥ owen 9w R Y
1 T TE I T R S W W RERE
g FW A @ ® A g W WA R
ae W g

S e

‘) WA T F A F AN R

A A T W @ I vy R e

T g g A ) wdvfEER wRE

IEE fF TN R S5 FHA ¢ AR

T 3™ A 9 A IR T e F wwn

o UM WA # oF Wi Gdw ¥ uw

I Ferfau frd smg 3aat swen €1 aw

TH

7% 700 Y ¥ o 3 oS W e awm
Fifqwm ... (F@EMI)... and even in my own
book 1 have shown that these practices
continued till 1994, when 1 was speaking
and not one of the 12 Bishops objected
any point of fact. In fact ;i was said at
the lecture that it had hecn a feast. Not
one contradiction of this was advanced.
You said that it was 1954, 1 will now start
reading from 1980.

R Gt gEe: s s W W
(a9m)

st oawm v @ sk T

... (Saaam)

SHRIMATI KAMLA SINHA: This is
too much.

SHRI DIPANKAR MUKHERIJEE:
This is an atrocity on us, my dear friend.
You bring a resolution on conversions,
and let us discuss about it. Where is the
resolution?

What is he talking, Mr. Vice-Chair-
man? How long should we put up with
this? This is an atrocity on us. ...(Inter-
ruptions)...

SHRIMATI KAMLA SINHA: Sir, I
am on a point of order.

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): Yes, Mudam, what is
your point of order”
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SHRIMATI KAMLA SINHA: Kindly
tell the hon. Member, Mr. Arun Shourie,
to place all the documents that he wants
to put on record on the Table of the
House. There is no need of going on
reading here and there.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Mr. Arun Shourie,
conclude ...(Interruptions)... A i
(Tmaur) 39 @ AR (FEER) I
dm ds W (sEam)

off TR NmEAT: AN WEgYE W F
fag = ¥ (=mEam)

Iraway (@ T fafi): am s
(zqaue)

T s - S S el g R, we
7€ 3, T W B F R AN T W
ot ¥

sqeay (s wraw faf|): sm =
& R R O (wmaw) w0 0 & e
dfe (sEae)

SHRI ARUN SHOURIE: This is a
report. As an objection was taken that
this was about 1954, I will show you in
detail that this practice continues till
today.

This is important. I want to take you to
another document, a more recent one,
that of 1980. This is the report of the
Consultation on World Evangelisation. It
is called, *The Thailand Report on Hin-
dus” by the Consultation on World
Evangelisation. The group met in Pataya
in Thailand and prepared this document
as a guideline for action. You sce that on
every matter they say that the only object
must be evangelisation. They give you
specific guidelines on how to use TV,
how to use radio, how to use Press in the
hands of others for this very purpose etc..
There are a large number of things to be
read here. But 1 will read to you only
one point. I read this at the Conference.
1 said, “You have called me for, what
you said, a dialogue. Tell me: do you
subscribe to this description of a dialo-
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gue?” They say, “ Engage non-Christians
in dialogue.” But what is the purpose?
This is on page 22.

SHRI VAYALAR RAVI: Which 22?

SHRI ARUN SHOURIE: I have iden-
tified the report, Sir.

SHRI DIPANKAR MUKHERJEE:
Please refer to the Resolution.

SHRI ARUN SHOURIE: When those
instructions are acted upon...

SHRI VAYALAR RAVI: This Con-
ference was in Thailand, not in India.

SHRI ARUN SHOURIE: 1 just went
there. Indians were going there.

™ A wee: @ wm ghRn
(=zag)

sft ot yaoll: = g ¥ g A3 3
(zmum) Af BB W ofbadz
(Sa9a )

sgnnray (sh e fafi): =S W
ARl (saagm)

SHRI DIPANKAR MUKHERIEE:
What is the idea? 1t is a question of
convincing the couvinced. The Home

Minister is also appreciating it. We want
to hear him on the Resolution. What is

~ he saying? Then, I too will go on speak-

ing on 2 solution; I will not stop. We
want to hear him on this Resolution. If
he is going to continuc, let him continue
like this.

i qeen T (EEw) i weifew
N, (FEAGR) TSN Wad N W #
(=agm)

swmseay (sht @A i) s AR
(saauiA)
st duiwt yasl: What is it that he

wants? Let us discuss the Resolution. 1
want your ruling on this, Sir.
SHRI S. VIDUTHALAI VIRUMBI:

He may continue but not any further
today. Jt is five o'clock now.

SHRI DIPANKAR MUKHERIJEE:
Let him ‘bripg a resolution on conversions
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if he wants. This Resolution is on at-
rocities and for more than half-an-hour
he has not talked a single word on
‘atrocities’. He is talking on conversions.
...(Interruptions)... This is nothing short
of a verbal atrocity ...(Interruptions)...

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): Just a minute please.
Hon. Members, the time is 5 p.m. The

House is now adjourned, til} 11 a.m. on
Monday, the 8th March, 1999.

) The House then adjourned at
one minute past five of the
clock, till eleven of the clock

{ on Monday, the 8th March,

{ 1999
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